IN THE CENTRAL ADMINISTRATIVE TRIBUMAL, JAIPUR BiENCH, JALPUR,

ﬁﬁ 233;33 & : Date of order 28,9,94
Laxman Kumar : Applicant

V/s
Union of India & Others Rgspom%nts ‘
Mr, S,Kumar : Counsel for the applicant
CORAM

Hon'ble Mr, Gopal Krishna, Member (Judicial)
Hon'ble Mr, O,P, Sharma, Member (Administrative)
PER HOQ{'BLE MR, GOPAL KRISHNA, MEMBER (JUDICIAL)

Applicant Laxman Kumar has filed this application /s
19 of the Administrative Tribunals Act, 1985, seeking a diraction
to the respondents to fix his salary in the scale &, 950-1500(RP)
for the post of Truck Driver and mak2 payment of arrears of
difference of pay and éllowances on the principls of equal pay
for equal work and consider his case for regularisation on the

post of Truck Driver and allow all conssquantial benefits,

2, We have heard the learned counsel for the applicant and

~ have gon2 through the records of the casa2,

3. The cont2ntion of the applicant is that he was initially
appointed as a Truck Driver on 6.5,82 at RE project in the Kota
Division 0f the Westarn Railway, He was granted temporary status
on 1,1.84, He possessed the driving licence, The applicant is
presantly at Baran, It is claimed that he has been allowzd all
due benefits on the post of Truck Driver as are admissible to a
temporary Railway Servant, However,}the respondent no, 4 ordered
his reversion from the post of Truck Driver to> that of T,S,
Khallasi in the scale k., 750=950 vide order dated 14,5,92
(Annexure A-l), It is stated by the applicant that he has made
a represantation against his revsrsion order vide Amexure A =3
dated nil, However, he was revertad from the post of Truck
Driver but h2 claims that he has been performing the dufies
@5 Truck Driver and he is being paid salary in the scalz2 of
C}ﬁ@ha Bs. 750-950 and not the salary of the post of the Truck Driver
' des2/-
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in the scale B, 950-1500, It is pertinent to note that the
applicant has not produced any appointment order/letter,
appointing him as a Truck Driver in the scale B, 950-1500;
The impunged ord2r was pass2d on 14,5592, A répresentation
against the same was made vide Annexure A=3 dated nil, The
grourds for condonation of delay stated in the MA no, 492/94
are not sustainable as the d2lay has not be2en explained

: convincingly, The delay is sought to be condoned for the reason
that the applicant wﬁs ordared to be reverted to-the post of
T.S5, Khallasi from that of Tfuck Driver w,e,f., 14,5,92 and
that he was continuad to b2 employ2d as a Driver in spite of

" the fact that his pay was reduced and he was placed in the
scala R, 7350-950, He has also claimed payment of salary on
the principle of equal pay for equal work and it is stated by
the applicant that this reason itself constitutes sufficient
ground for condonation of delay, if any, The grievance of the
petitioner arose on 14,5,92, when he was d2nied the regular
pay of TS Truck Driver and was placed in the pay scale of a
Khallasi, The presant application was filed by the applicant
on 4,8,94 aftar a laps2 of more than 2 y2ars, Even if the
repraesantation against the impungad comnunication was made by
the applicant in June, 1992 as claimed by the counszl for the
applicant, the presant application was filed beyond 138 months

of the making of the repres2ntation,

4, In these circumstances, this application is not
maintainable as being barred by limitation, It is, therefore,
dismissed at the édmission stage, ihe MA for condonation of

delay also stands dismissed accordingly,
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